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H0N'BLE SHRI S.A.SINGH, MEMBER (A) 

Q.A.No. &86/20Q0: 

Mahesh C. Arora, 0/a Education, 
R.No. 408 C, Shastri Bhavan, New Delhi 

Braham Dcv, M/o Health & Family Welfare, 
R.No.504-A, Nirman Bhavan, New Delhi-Il. 

D. Sudhakaran, M/o Consumer Affirs & Public 
Distribution, Krlshi Bhavan, New Delhi-I. 

J. Vaidhinath, D/o Industrial Policy & Promotion, 
Udyog Bhavan, New Delhi-11. 

D.R. Sharma, R.No.206(lll), M/o Defence, 
South Block, New Delhi-i. 

A.S. Dhlllon, D/o Company Affairz, R.No.528-A, 
Shastri Bhavan, New Delhi-1 

S.R. Pandey, D/o Women & Child Welfare, Jeevan 
Deep Building, Parliament .Street, 
New Delhi-I 10 001. 

J.L. Kakkar, M/o Commerce, Udyog Bhavan, Room 
No,279-D, New Delhi - 11. 

N.D. Grover, D/o Youth Affairs & Sports, 
Shastri Bhavan, New Delhi-i. 

Sudesh Kumar, M/o Home Affairs, R.No. ii, 
North Block, New Delhi-i. 

. S.L. Gupta, DGFT, M/o Comhierce 
Udyog Bhawan, New Delhi - 11. 

S.C. Gupta, Directorate of Estate, M/o Urban 
Development R.No. 414 C, Nirman Bhavan, New 
Delhi-ilO Oil. 

P.K. Varma, M/o Information & Broadcasting, 
R.No, 543 -A, Shastri Bhavan, NewDelhj-1. 

V.K. Kondal, Directorate of Estate, Nirman Bhavan 
New Delhi-1 10 001. 

Dinesh Chander Bhatt,'M/o Urban Development, 
R.No. 342-C, Nirman Bhavan, New Delhi-1 1. 

S.K. Grover, D/o Education Shastri Bhavan, 
New Delhi-i. 



17 K.S, Achar, M/o Env.& Forests, CGoComp:x 

/ 
18 S. C. Chawla, Ministry of Information & Broadcasting 

Pub Division New Delhi 

/ 
19 N K Pushpakaran M/o Health & Family Welfare, 

330 C 	Nirman Bhavan, New Delhi-Il 

 T.C.James, D/ 	Education, Curzon Road Barrecks, 	' 

• 

K.G. Marg, New Delhi-I.  

R.N. Sharma, D/o youth Affairs & Sports, 507-C, 
 Shastri Bhavan, New Delhi-Il. 

 V.J. Menon, M/o Civil Aviation, Rajiv Bhavan, . 	 7 
New Delhi. 	

- 	: 	'. ...... 	. 

 S.K. Verma, D/O Economic Affairs, North Block, 
New Delhi-I. 	 . . 	.• 

 S.S. Jiridal, DGI-IS, 	 . 

M/o Health & Family Welfare, Nirman Bhavan, 	0 

R.No. 449 A, New Delhi-Il.  

 S.L.S. Himanshu, AIR, 	 . 	. 
0 • 

M/o Information & Broadcasting, 
Akashwani Bhavan, New Delhi-I. 

 Satnam Sirigh, M/a Defence, Room No. 47 	 . 

A Block, Hutments, New Delhi-i. 

 T.P. Radhakrishnan ,M/o Power,  
Shram Shakti Bhavan, New Delhi-I 

•  U.C. Nangia, Ministry of Home Affairs, North Block, 
New Delhi-i.  

 A.L. Chawla, M/o Defence, 305 A, Sena Bhavan, 
D-i Wing, New Delhi-li. 	 . 	 . 

 P.S. Nair, M/o Steel, R.No. 395 B, Udyog Bhavan, 
New Delhi-Il. 	 . 

 N.C. Bag, M/o Power, Shram Shakti Bhavan, 
New Delhi-I. 

 D.P. Singh, D/o Food & Civil Supplies, 
Krishi Bhavan, New Delhi-I. 	 . 

 P.V. Mathew, DGSD, D/o Supply, 
Jeevan Tara Building, New Delhi-I.. 	 . 

 Smt. Rita Mathur, DGFT, M/o Commerce, Room 	. 

No.109, Udyog Bhavan, New Delhi-li.  

 R.D. Chawla, D/o Food & Civil Supplies, . 

Krishi Bhavan, New Delhi-l. 	 5 

 K.C. Chandrahasan, D/o Telecom,  
R.No. 522, Sanchar Bhavan, New Delhi-I. 	

0 

 P.S. Pillai, Ministry of Home Affairs, 	. 	. 	.. 	.• 	• 	. 
" 	' 

:, 	 . 	
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 Bharat Prasd, D/o Personnel & Training, 

' North Block, New Delhi-i. 

w I 
! t  Y.R. Nandwani, M/o Commerce, Udyog Bhavan, 

Room No.217, New Delhi-li. 

 Satyavir S. Rana, D/o Food & Civil Supplies, 
Kilshi Bhavan, New Delhi-1. 
(Now on Dep.) 

 Vinod Ratti, M/o Commerce, Udyog Bhavan, 
Room No. 224 -C, New Delhi-i 1. 

 S.K. Bandhopadhyaya, 
D/o of Chemicals & Fertilizers, Shastri Bhavan, 
New Delhi-1. 

 E.J. Jos, M/o Health & Family Welfare, R.No. 504 A 
Nirman Bhavan, New Delhi-I i. 

 B.B. Mehtani, M/o Commerce, Udyog Bhavan, 
New Delhi-il. 

45 
	

N.P. Dwivedi, Air Headquarters, 
M/o Defence, R.No.385, Vayu Bhavan, 
New Delhi-1 1, 

46 
	

Acqueel Ahmed, D/o Fertilizers, R.No. 205-D, 
Shastri Bhavan, New Delhi-1. 

47 
	

S.M. Sahariar, D/o Personnel & Training, 
Lok Nayak Bhavan, New Delhi-3. 

	

48 
	

Smt. Kiran Kochhar, M/o Defence, South Block, 
New Delhi-1. 

	

49 
	

K.S. Bhugra, Ministry of Defence, R,No.15, 
South Block, New Delhi-1 

	

50 
	

G.S. Virdi, Ministry of Defence, South Block, ND-i 

	

51 
	

Prakash Chand,.D/o Personnel & Training, 
Lok Nayak Bhawan, New Delhi-3. 

A.N. Chakravarty, D/o Personnel & Training, 
R. No. 277, North Block, New Delhi- 1 

L.K. Prasad, Ministry of Home Affairs, 
North Block, New Delhi. 

N.K. Dhingra, UPSC, Dholpur House, 
Shahjahan Road, New Delhii I. 

T.K.M.,PiUai, DGHS, M/o Health & Family Welfare, 
529 C, Nirman Bhavan -11 

56 
	

M.P. Rao, Deptt. of Steel, Udyog Bhavan, 
Room No. 72, New Delhi-i 1. 

Puran Chand, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-il. 
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Jaswant Singh, DGHS,  
M/o Health & Family Welfare, Nirman Bhavan 	r 
New Delhi-il. 	 . 	,. 	,. 	 .. 

Lala Ram, DGHS, M/o Health & Family Welfare,, 
Nirman Bhawan, New Delhi- 11 

C.L. Baul, D.G.S. & D, Deppt. of Supply, Room No. 
302, Jeevan Tara Building, Parliament Street, New 	. 	.. 	: 
Delhi-i. 	. 	 . 	 . F 	 .. 	

60 

H.R. Jassal, M/o Commerce, Udyog Bhawan 
NewDelhi — lI 	 . 	. . 

B N Nayak, DGHS, Mb Health & Family ,Welfare, 
Nirman Bhawan, New Delhi- II ''  

S.K. Nag, M/o Health & Family Welfare, 	 . 
R.No. 330 C, Nirman Bhawan, New Delhi-I I. 

Babu Lal, M/o Home Affairs, North Block 
New Delhi-i. 	 . 	. 	... 	... 	. 	.. 	.. 

Virendra Singh, M/o Welfare, Shastri Bhavan,. 	 . 
New Delhi-I. 	 . 	',:... .., 	.. 	 . 	. 

S.K. Batra, Banking Division, D/o Economic Affairs, 
Jeevandeep, Parliament street,.New Delhi-I. 	. 

Km V. Sraswathy, Deptt. Of Economic Affairs, 	. . 	 . 	 S.  

North Block, New Delhi-I 	 . . 	. . 	. 

Ashok Kumar Sethi, M/o Defence, R.No.2 C, 	. 	.. 	. . 
South Block, New Delhi-I  

D.P. Goel, D/o Chemicals & Fertilizers, . 	. 
Shastri Bhavan, New Delhi-I. 

O.S. Narula, M/o Defence, R.No. 15, 	 S 

South Block, New Delhi-I 	. 

	

C.D. Peula, D/o industrial Policy & Promotion, 	S  
Udyog Bhavan 
New Delhi-I 1. 

Raghunath Tripathy, D/o Consumer Affairs, 
R.No, 373, Krishi Bhavan, New Delhi-i. 

J.P.S. Verma, D/o Commerce, Udyog Bhavan, New 
Delhi - li. 

Subhash Mehtani,M/o HomeAffairs, 	. . 
Room No.92-C, North Block, New Delhi-i. 

 

K.K. Chug, D/o Culture, Shastri Bhavan, 
New Delhi-I.  

H.N. Yadav, M/o Health & Femily Welfare, 406 D, 	 S  
Nirman Bhavan, New Delhi-li 	. 	 . 

C.B. Prasad, Benking Div. M/o Finance, 	. 	. 	. 

	

Jeevandeep, Parliament Street, New Delhi-I. ...... 	.. .H. ........ 
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 I.C. Karnboj, UPSC, Dholpur House, 

V Shahjahan Road, New Delhi-1 1. 

 A.N. Murty DARE, M/o Agriculture, R.No. 4D, 
Krishi Bhavan, New Delhi -1. 

 D.P. Saini, D/o Company Affairs, Shastri Bhavan, 
New Delhi-i. 

 Mohan Prakash, M/o Defence, South Block, 
New Delhi-I. 

 yR. Sundaram, M/o Consumer Affairs & Public 
Distribution 	R.No. 372B, Krishi Bhavan, 
New Delhi-1. 

S3. N. Venugdpalan, M/o Defe.nce, APO, 381, 
Krishi Bhavan, New Delhi-1. 

 Ashok Mehta, D/o Health & Family Welfare, 
Nirman Bhävan, New Delhi-1 I. 

 V.A.K. Nambiar, 0/0 Industrial Policy & Promotion, 
Udyog Bhavan, New Delhi-1 1. 

86, T.S. Negi, Ali, M/o Information & Broadcasting, 
Akashwañi Bhavan, New Delhi-1. 

S7. H.G. Kukrefa, D/o Public Distribution, 
Krishi Bhavan, New Delhi- 1 

 A.K. Barua, 0/0 Water Resources, 
Shram Shaktri Bhävan, New Delhi-i. 

 Krishan LaI- II, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-1 1. 

\ 
 MS Chopra, M/o Rural Development, Krishi Bhavan, 

New Delhi-i. 

91 VN Tnpathi M/o Rural Dv 	Krishi Bhavan 
New Delhi -1.  

92 K Ravindran M/o Agriculture, Krishi Bhavan, 
New Delhi-1. 

93 A K Ailawadi D/o SSI & 	RI, M/0 Industry  
Udyog Bhavan, New Defti-1I 

94 JK Tnkha, M/o Rural Dev3Krishi Bhavan 
New DeIhil. 

95. Sudesh Kumar, UPSC, 	Ipur House, 
Shahjahan Road New DtThi  11 

96 R S Bisht Dbo Admn Rrms, 
Sardar Patel Bhawan, 5oor, New Delhi - 1 

97. B.C. Pant; M/o Social Ju.be & Empowerment, 
R.No--.-  253 A Shastri Bhn New eelhi 

') S P 1 ripathi M/o Defen, '!'R.No. 8E South Block 
New Delhi-i. 
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S.F. Verma, D/o Economic Affairs, R,No.236, 
NorthBlock, New Delhi-i. 

S.K. Gupta, D/o Tourism, Transport Bhavan, 
New Delhi-i. 	 . 	. 	. 

Thakur Saran, D/o Woman & Child Dev., 
Shastri Bhavan, New Delhi —1  

D.R. Chattopadhyay, 0/a Industrial Policy & 	. 
Promotion, Udyog Bhawan . 
New Delhi — li 

Karnail Singh, M/c,  Social Justice & Empowerment, 
Shastri Bhavan, New Delhi-i. 

R.C.Saini, D/o Rural Development, Krishi Bhawan 	. 
New Delhi-i. 	. 	. 	 . 	. . 

N.K. Chadha, M/o Urban 0ev., R.No. 220-G, 	.. 
Nirman Bhavan, New Delhi-I 1. 	 . 

BA Narayanan, D/o Banking, 	.j . . .. . 	,. .. 
Jeevan Deep Building, Parliament Street, 	. . 
New Delhi-i.  

A.K. Sood, 0/u Tourism, Transport BhaVan, 	.,. 	 S. ..  . 

New Delhi-i. 	 . 	 . 

lOS.. Smt Radha Mani 	 . 	. :.. 	. :. 	. 
M/o Social Justice & Empowerment, 	 .. .... . 	;. 
Shastri Bhavan, New Delhi-i. 	•, 	. 	 c.... 

A.N. Sharma, Prasar Bharati, Doordarshan Bhavan, 	 S.  ........ H 

Copernicus Marg, New Delhi-i. 	 . . 	. 

S.C. Gulati, D/o Women & Child Welfare, 
Shastri Bhavan, New Delhi-i. 	. . 	,. 

	

11. 	S.K. Dargan, 0/a Land Resources 	 . . 
M/O Rural Development, R. No. 6 Nirman Bhawan, 
G-Wing, New Delhi - II 	.. 

	

112 	S C Arora M/o Commerce, Udyog Bhawan, Room 
No. 346, New Delhi - Ii 	 .. 	

. - 

.113. U.D. Sidhwani, Mba Commerce, Udyog Bhawan,3d . 	
. 5 

Floor, New Delhi- ii 	 . 	.. 	S  

114. V.K. Gupta, D/o Social Justice & Empowernient,. . 
R No 253, A Wing, Shastri Bhwan New Delhi-1 

Frabhakar, M/c,  Defence, South Block, 
New Deltii-1.,  

	

116 	Jagjit Singh 0/a Culture, Shastri Bhavan, 
New Delhi-i 

	

17 	C Gosakan, D/o Company, Affairs, Shastri Bhavan, 
New Delhi-i.  

1 I  S. 	S L Vasst D/o Science & Technology 
Technol&gy Bhavan, NewMehrauli Road 
New Delhi 16 

........... 



-1--- 

119 	M. Rai M/o, Non conventional Energy 	
/ 

Block No. 14, CGO Complex, New Delhi— 3 

r 120. Virendra Kapoor, D/o Science & Technology, 
Technology: Bhavan, New Mehrauli Road 
New Delhi-16 

R.P. Singh, D/o Science & Technology, 
Technology Bhavan, New Mehrauli Road 
New Delhi —16 

Dr. Anil Kumar, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-Il. 

Surinder Kumar, D/o Rural Development 
Krishi Bhawan, New Delhi-i. 

M.M. Chopra, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-li: 

R.S. Yadav, D/o Economic Affairs, North Block, 
R.No. 48 B, New Delhi - 110 001. 

S.S. Bharaj, D/o Admn. Reforms 
Sardar Patél Bhawan, 5th Floor, New Delhi 1 

M.P. Singh, 0/0 Economic Affairs, North Block,. 
New Delhi-i. 

K.V. S. Bhima Räo, Mlo Health & Family Welfare 
Nimian Bhawan, New Delhi-lI. 
(On deputa.t.ion) 

Satpal, D/o Company Affairs, Shastri Bhawan 
New Delhi - 1 

P.C. Bhatt, D/o Industrial Policy & Promotion, 
Udyog Bhavan, New Delhi-Il. 

Ms. Asha, Deptt. of Economic Affairs, North Block, 
New Delhi-i. 

Prabhat Singh, m/o Commerce, Udyog Bhawan, 
Room No. 283/284, New Delhi - Ii 

JB Srivastava, DGFT, Mjo Commerce, 
Udyog Bhavan, New Delhi-il. 

B.C. Das 
M/o Social Justice & Empowerment 
D-Wing,R.No. 216-H, Shastri Bhavan, 
New Delhi-i. 

135, O.P. KaUtia, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-li. 

136. Randhir Singh, D/o Education, R.No. 222, C-Wing, 
Shastri Bhavan, New Delhi-I. 

177 	Jiwan Dass, DG S & 0, Jeevan Tara Building 
Parliament Street, New Delhi - i 



p 	 -I 	 .i 

I 
138. KV Mathew, UPSC, Dholpur House 

Shahjahan Road, New Delhi-1 1 

139. S.K. Jam, lSCSec. Mlo Home Affairs, R. No. 352, 
Vigyan Bhavan Annexe, New Delhi. 

140, K. John, M/o Information & Broadcasting,  

/'• 
Shastri Bhavan, New Delhi-i, 	 -. 	. 

 K.S. Sharma, D/o Education, Shastri Bhavan, 
New Delhi-i. 	 . 	. 	. 	S .  

 Kuldeep Kumar, UPSC, Dholurkouse, 
Shahjahan Road, New Delhi-il. 

 Sushil Kumar, M/o Urban Development, 	. 

R.No. 316-C, NirmanBhavan, New Delhi-il. 

 R.L. Tapryal, Ministry of Water Re'sources,.Shram 
ShaktiBhavan, R.No. 626, New Delhi-hO 001.. 

 Vijay Kumar, D/o Culture, R.No. 334 C Wing, Shastri 
Bhavan, New Delhi-i. 

 B.N. Singh, M/o Defence, South Block, New Delhi-I.: 

 B.R. Chug, Deptt. of Economic Affairs, North Block 
New Delhi-i. 

 
. 5 

C.L. Kaul, Deptt. of Economic Affairs, North Block, 	•,,. 

New Delhi-i. 
 

 Mehar Singh, UPSC, Dholpur House, 
Shahjahan Road, New Delhi-Il. 	. 	 .• 

 S.D. Baijal, M/o Food Processing Industries, 
August Kranti Marg, Panchsheel Bhavan, 
New Delhi-49. 	. 	. 	. 	 . 	..: 	. 	,. 

 A.K. Tiwari, 0/0 Economic Affairs, R.No.161 A, 	' 

North Block, New Delhi-I. 	. 

 R.B. Joshi, M/o Defence, R.No. 207A 
 

Sena Bhavan, D-1 Wing, New Delhi'?1. 	. 

Applicants 

I 	 D 

Versus.,., 	...... 

ga" 	 ç 

I 	 ''r 
1 Union of India represented':byz,  

The Secretary 	S 	. 	 ', 	 'S 	'•• 

Ministry 	of PeronnéI 	& 	TraihiIg....................................••'•'• 	.:.'
.. ........... 

North Block, New Delhi- 110 001 	 .' 	
5 



2. . Secretary, 
Union Public Service Commission, 
Dholpur House, Shahjahan Road, 	

I /U 
New Delhi 

3......Bhattacharya, 
Deputy Secretary, 
Deptt. of Fertilizers, 
Room No. 39, Krishi.Bhavan, 
New Delhi —1 10001. 

	

4. 	C.A. Subramanian 
Deputy Secretary,(D) { Civ. I) 
Ministry of Defence, 
R.No. 418, D-1 Wing, Sena, Bhavan, 
New Delhi-1 10 001. 

	

5. 	Mrs. Sharada All Khan 
Deputy,  Secretary, 
Ministry of Human Resource Development 
Room No. 506 B. ShastriBhavafl, 
New Delhi - hO 001. 

6) 	. S. Rajagopalan 
Deputy Secretary, 
Rajiv Gandhi Drinking Water Mission, 
Deptt. of Drinking Water, 
Ministry of Rural, Deolopmeflt 
81h Floor, Paryavaràn BIiá Van, CGO Complex, 
Lodhi Road, New Delhi - 110 003. 

Dr. A. Damodaran 
Professor in Economics & Environment, 
Indian. Institute of Plantation Management, 
KSCMF Building, 
Bangalore •- 3. 

	

8). 	C.N. Gunjoo 
Deputy Secretäry(SIU) 
Deptt. of Expenditure, 
Ministry of Finance, 
503, Lok Nayak'BhaVan, New Delhi -110001 

	

9) 	L.S. Chane 
Deputy Secretary, 
Ministry of Urban Development 
Room No. 210, C-Wing, Nirman Bhavafl, 
New Delhi-hO 011. 

10) 	D.K. Goel, Deputy Secretary (GS-Il) 
Ministry of Defence, R.No. 208, South Block, 
New Delhi-hO 001 

UrneshKUrnar 
Deputy Secretary, 

. 	Deptt. of Comp. Affairs, 
5 Floor, R.No. 520 AWing, Shastri Bhavafl, 
New Delhi-hO 001. 



Ms. Sujaya Krishnan 
Deputy Secretary, 
Ministry of Human Resource Development 
Room No 205, C-Wing, ShasttiBhaVafl, 
New Delhi-11000l..........................: 

K.G. Verma 	 ,. 
Director (Admn.) 	 ..: 
Ministry of Health & Family Welfare, 
DGHS, Room No. 757 A-WIng, Nirman Bhavan, 
New Delhi-hO 011. 	 ,. 	. 

V.K.Sharma 
Deputy Secretary,. . . 
Ministry of Information & Broadcasting, •.., 
544 A-Wing, Shastri Bhavan, New Delhi 110 001 

Ms MuktaNidhi Samnotra 
Deputy Secretary, Deptt of Culture 
Ministry of Human Résöurcé Délomeiit,........ 
India 50 Secretariat;Vigyan BhanAnnexe, Newt 
Delhi-i 10011. 	. 	.' 	. 

Ms. Kalpana Narayan 	 . .. . 
Deputy Secretary, 	 . 
UPSC, 306 Annexe Building, 
Dholpur House, Shahjahan Road, 
New Deihi.-1100hi  

	

.. ....r 	;j. 

. R.D. Sahay, Addl. Director of Estate, R.No.437-C, 
Nirman Bhavan, Ne/ Delhi-I 10 011. 

Surjit Singh, Deputy Secretary ,  Ministry of Home 
Affairs, R.No. 172-C, North Block, . 	. 	.: 
New Delhi-hO 001 

lnderjit Slngh 
Deputy Secretary, 
UPSC, Examination Hail, Dholpur Hoüs, 
Shahjahan Road, 	. 	. 	,.,.;.. .. ., 
New Delhi-i 10011 

M C Mehanathan 
Deputy Secretary, 
Deptt. of Revenue, Ministry of Finan( 
R.No. 48-C, North Block, New Delhi-110O1. 

Navin Soi 	 . 	. 
Deputy Financial Advisor (E), 	. 
Ministry of Defence 	 . 
Room No.9, South Block, New Delhi ,110 001 

Atul Kaushik 	 . . 
Deputy Secretary, 	 . 
Ministry of Commerce, R.No. 278, Udg Bhavan, 
New Delhi-hO 011. 

ri 



Ms. Gayatri Sharma 
Directbr (Admn-)' 
Ministry of Information and Broadcasting, 
DG Doordarshan Building, 2 

nd  Floor, 
Mandi Hquse, 
New Delhi 110001 

24) Ms. Santa Mittal 
Deputy Secretary, 
Ministry of Labour, 
Sharm Shakti Bhavan, Room No. 331, Rail Marg, 
New Delhi 110 001 

D.B. Singh 
Deputy Secretary, 

Through 
Under Secretary (Admn.) 
Ministry of Law. Deptt. of Legal Affairs, 
R.No. 411, A-Wing, Shastri Bhavan, 
New Delhi-hO 001. 

Suresh Pal 
Deputy Secretary, 
Planning Commission 
R.No. 410, Yojana Bhavan, 
Parliament Street, New Delhi-hO 001. 

Ms. Saraswati Ramraj 
Deputy, Secretary, 

Through 
Under Secretary (Admn) 
Department of Culture, 
Ministry of Human Resource Development. 
R.No.321,C-Wing, Shastri Bhavan 
New DeihihlO 001 

. Ms. Sunita H. Khurana 
Deputy Secretary, 
Ministry of Urban Development, R.No, 313, C-Wing, 
Nirman Bhavan, New Delhi-hO 011... 

S.B. Sinha 
Deputy Secretary, 
Ministry of Surface Transport, 
Transport Bhavan, R.No. 141, Parliament Street, 
New Delhi-hO 001. 

Ms. Anita Patheja 
Deputy Secretary, 
Ministry of Commerce, R.No. 277, Udyog Bhavan, 
New Delhi- 110011. 

Murli Manohar Singh, Deputy Director (Admn.) 
Directorate General of Works, CPWD, R.No. 123 
A-Wing, NirmanBhavan, New Delhi-i 10.011. 

12 



.. 	•*.. 	—1 
32): Ms; Rosy Sharma, 

Deputy Secretary (IC) 
Room No.247 C,. 
Deptt. of Agriculture & Cooperation 
Krishi Bhavan, New Delhi. 

 
K.V. Jacob 

/ 	. Deputy Secretary, 
Ministry of Power. 
Room No. 622, Shram Shaktl Bhawan 
Rafi Marg, New Delhi 110 001 

 S.K. Verma 
Deputy Secretary, 
Deptt. of Social Justice & Empowerment, 
217, D-Wing, Shastri Bhavan, New Delhi-lID 001. 

 Dr. A.K. Saxena 
Deputy Secretary, 
UPSC, Dholpur House, Shahjanan Road, 

.1, New Delhi.-110011 

36):.' Dr. A.R. Goyal 
Deputy F.A. (Works) 
Room No. 415 B Wing, 
Sena Bhavan 
Ministry of Defence, 
16, South Block, New Delhi-hO 001 

3): Ms. Kiran Pun 
Director Admri (KP), 
DGHS, R. No. 455 A, 
Nirman Bhavan, New Delhi-hO 011, 

38): B.K. Mukhopadhyaya 
Manager, 
Joint Plant Committee, 
8/10 	Floor, Vasundhera 
217 Sharad Bose Road, 
Calcutta - 700 200. 

Shyam Kapoor 
Deputy Secretary, 
Ministry of Defence, AlrHeadqUarters, 
R.No; 360, V'ayu Bhavan, New Delhi-h10001;' 	............. .. .... .................... 

Ranbir Sinigh 
Regional Provident Fund Commissioner, 
Mayur Bhavan, New Delhi. 

Ms. Bina Prasad 
Deputy Secretary., 
Ministry of Home Affairs: R.No. 172-C, North Block, 
New Delhi-hO 001. 

Satish Kumar 
Deputy Secretary (Admn.) 
Ministry of Environment & Forests, 
Paryavaran Bhavan, Room No. 917, CGO Complex, 
New Delhi-hO 003. 

13 
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43). 	Rajiv Rai 	. 
AddI. Director of Estate, 
Ministry ofUrban Development, 

V R.No. 437,0-Wing, Nirman Bhavan, 
New Delhi-hO 011. 

44) 	J.P. Aggarwal 
Director (CoordinatiOn) 
DG S&D, R.No. 231, Jeevan Tara Building, 
Parliament Street 
New Delhi 110001 

P. Kalyanasundaram 
Deputy Secretary, 
Legislative Department, Indian  Law Institute 

'Building, RNo.7, 2nd  Floor,. 
Bhgwan Das Road, New Delhi. 

Ms. Anita Chauhan 
Deputy Secretary, 
Deptt. of Revenue, 
Ministry of Firtancê,.50, North Block, 
New Delhi-hO 001,. 

P. Narayanan,.Under Secretary, 
Deptt. of Ocean Development, Sagar Sampada 'Cell, ..............•' 	. 
Church Landing Road, CoOhln —682016 

P. Karuppasamy 
Protector of Emigrants 
Canteen Block, Jaisalmer House 
New Deihi - ilOOhl 

. Ms. Divya Prasad 
Planning Officer (Systems), 
Ministry of Defence, Room No. 8 D , South Block 
New Delhi 110001 	 1. 

R.K. Mitra 
Dy. General Manager(Admn.) 
Delhi Milk Scheme, 
West Patel Nagar, Near Sadipur Depot., 
New Delhi-hO 008. 

. SudhirKumar 
Deputy Secretary, 
Room No, 237, 
Deptt. of Economic Affairs, 
Ministry of Finance 
New Delhi-hO 001. 

K.L. Sharma 
Planning Officer ( Defence 
Room No. 202, 
Ministry of Defence 
South Block 
New Delhi hlOOhl 

14 



1/ .Ø/ 5 3) R.K.Ojha 
Deputy Secretary, 

• stry of Defence, D(Works-li), 
R.No. 	Dl-Wing, Sena Bhavan, 
New Delhi-I 10 011 

r  Dr. (Ms.) PaMndér Kaur 
Deputy Secretary, 
Ministry of Defence, Air Headquarters, (Al R-1 I),.' 
R.No. 368, Vayu Bhavan, New Delhi' -I 10 011. 

 Vijay Kumar . ,. 
Deputy Secretary, 
CPWD, Ministry of Urban Development, 
R.No. 124, A-Wing, Nirmári Bhváh, 	

•. 

New Delhi-I 10 011 	. 

 V.K. Gauba 
Deputy Secretary,binet Secretariat, 
Rashtrapati Bhavan, New Delhi-1 10 001. 

 C.V. Dharma Rae' 	•:'•• 
Deputy Secretary, 	. 

0/c BioTechnology, Block No.' 	I 

CGO Complex, New Delhi - 110 003 

 K.K. Mittal 
Deputy Secretary, 
Ministry of Agriculture, Deptt. of Agriculture 
Research& Education (DARE), R.No. 4 D, 

• Krishi Bhavan, New Delhi -110001. 

5) 	T. K. Murugan 	 S 	 • 

Director Admn.(TKM), 	•• 
DGHS, Ministry of Health & Family Welfare, 
R.No. 451 A, Nirman Bhavan, 	 S  
New DeIhi-ilO011. 	S 	 • 	 ' 

60) 	M.C. Luther 
Deputy Secretary, 	• 	 . 	 S 	 • 	 . 

Deptt. of Steel, Udyog Bhavan,  
NewDeihi- ilOOli. . 	• 	 S 	• 	• 

61).., Anil Bahuguna 	. 	 . . 	• 
Deputy Secretary, 
Deptt. of Heavy Industry, 	. S 	 • 	• ,IJ ... 

.. RoomNo.il6A 
Ministry of Industry, Udyog Bhavan, 	 S. 

New Delhi,-1i001i 	 • 

62) 	K. Mathivanan, DeputySecretary, : 	. 	• 
Ministry of Human Resource Development, • •' - 	, 	 • 
A-1/W3, Curzon Road Barracks 	• 	•: :. 
New Delhi-hO 001; 	• . 

S 	1 	
• 	: 	. 



Mukul Ratra 
Under Scretary.(Vig.) 
DGS&D 
Deptt. of Supply1  Room No. 322, 
Jeevan Tará Building, 
New Delhi 110001 

Ms. Preeti Srivastava 
Under Secretary,.. 
Ministry of Programme lmrlementatIon, 
R.No. 225 B, Patel Bhavári,. New Delhi 

H.B. Mohanty 
Deputy Secretary, Ministryof Home Affairs 
C/o Director (C.S. DMsion) 
Deptt. of Personnel & Training, 
Lok Nayak Bhavan,  
New Delhii1OOii 

Ms. Renu Jam 
Under Secretary (Machinery), 
Ministry of Agriculture, 
R.No. 356, Kiishi Bhavan, New Delhi-hO 001. 

Mrs. S.K. Aggarwal 
Under Secretary, 
Ministry of Health & Family Welfare, 
R.No. 430, C-Wing, Nirmah Bhavan, 
New Delhi-i 10 011, 

Smt. Bina Bahri 
Under Secretary, 
Ministry of Environment & Forests, 
Room No. 928, Paryavaran Bhavan, 
CGO Complex, 
New Delhi-i 10 003. 

0.A164O/2QO3 

Pia,r'a RErri 
/C: 	•Sh "i Hir: narn Des 

R/o Flat, No, A-302., Badhwer-  Aottts, 
Plot. No. 3. Sector-6. Dwerike, 

	

New Delhi-il 0045 	 . 

'/er SUS 

1 UUJOU of Tnrlld 
t,hrouah Secretary to t h e, Govt. of India. fl OdI imen L (--)f Pornriel & Ir d1t) na, 

UV 	of Itd1c 

North Blôk. New Delhi-i 10001 

Appljcan 

' 	•ecreter'y 

Lnion •Prbj Ic Service Comm sjon, 
fluL)LU HoL(C Shah dhdn Road 
New D61hL. 11 0003 

Pa.rvjnç3er Kat.... 
?0/Z2, Loci Colony. 
New Delhj 110003 

M. C" 	L. U t her 
1311 A/B, Vesant Kuni 
New Delhi-i 1.0070 

Respondents 



0A.2024/20o3. 

G. C. 
R/o 	F lal: 	No. M-S2, 
Plot 	No.29, 	Ramakrishna Vihar, 
Patoaraani. Delhi-li 0092 	 . 	....Applicant 

versus 

1 	Union 	of 	India. 
throLiah Secretary 	to the Govt. 	of India. 
Dendi tmerit 	of 	Pet -.onnel 	& 	Tj­8inina.  
Go,t.. 	of 	India, 
North 	Block. New 	Delhi-i 1 0001 

2 

Union Public Service Commission. 
Dhoiour 	House, Shah lahar, 	Road, ... 
New 	Delhi-i 10003 

3, 	Shri 	R.K. 	Ojha. 
4/834 	Lodi 	Colony. 

New 	Delhi-i 10003 

+. 	Shri 	K.K. 	Mittal, 
1597. 	Sector-I\/, 
IJ 	ban 	Estate.  
Guraon . Respondents 

0 A 2046/2003 

Ashok 	Chakraharti. 	 . 
Sb 	late Shr 1 	L. N 	Chakraharti 
R/o 	42. 	Vasant Apartments, 14 

Mryiir 	Vi liar 	Phci-I 	F>tn 
Delh 	110091 Applicant 

vet 	us 

I 	Union 	of 	Indid 
throuah Secretary to the Govt. 	of India : 
Deoar tment of Personnel & Training,. 
Govt. 	of India,  
North 	Block. New 	Delhi - i 10001 

2Sec r etarv 
Union PLIbIIC Service Commission V 
Dhoipur 	House, Shah jahan 	Road s : : 
New 	Delhi-i 10001 

Shri 	K.K. 	Mittal. 
Sectc>r-IV, 

Urban 	Estate, 
G u r a a o n . 

Ms. Preeti 	Srivas tava 
L'eDLttV 	Secretary, 
Ministry 	of 	Environiie.nt & 	Forests;' 
Partav.arar, 	Bhawan, 	CGO Complex, 
New 	Delhi 	 . . . . Respondents' 



K. 	Muk her ic 
9/o 	eite Sh r i N. C. Mukher lee 
R/o V-6 Fine Hortie Anar tmen ts 
MaY ur \/ihar Phase-I. 
DeJ-1 10091 

'ier SLtS 

Union of I n d i a. 
t.hroucih Secretary to the Govt of Iridie 
Dena.......ment, of Personnel & Trainina? 
Govt. of In dia 
North B]..ock New Delhj-1 10001 

ec;retarY 
Union Public Service Commission.. 
Dholpur House, Shah iaI'ian Road?  
New Delhi-Il 0003 

3, .%hr 1 K. K. Mittal. 
,Eector-I\/, 

Ui baji F state. 
GLUr ueon 

I 	 4. Ms. Preeti Srlva.st.a,Ve 
-, 	 Deoutv Secretary 

I 	
Mintstry of Environment & Forests?  
Par yavaran Bhawan OGO Complex 
New Delhi 

O.A. 2057/2003 

0. R. Chettopadhycy 
R/o Sector 3/1 33 Type -IV. 
Sadik Nagar 
New DelhI - i 10049 

Applicant 

Respondents 

.. .Applicant 

versus 

Union of India 
$hrouoh Se.:;retery to the Govt. of India?  
Deoa.rtment of Personnel & Trairiing 
Govt.. of India, 
North Block, New Delhi - I 10001 

2 	Seoretar v 
Lnion Public Service Commission, 
Dholpu.r House. Shah :iahan  Road?  
New De1hi-1 10003 

Shri: K. K. Mittat. 
I597. Sector-IV, 
Uihan Estate. 
Cur deon. 

r. Preeti SIVa$tcIVd, 
Deouty Secretary 
Ministry of Environment & Forests. 
Paryavaran Bhawan4 CGO Complex 

	

New Delhi. 	 ....Respondents 

(Shr i L, P. Khatane, counsel for the applicants in cii the 
OAs 

(.Iir 1 K. P. Sacde  	 espondents in ,  



,,A.,.s 	 . 	
- 	I 	J. . 	. 
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7 
:'a.1i. the DAs 

No. g 

Nonefor other privaté resperdents in 
OA-686/2000.) 

(None for, orivate respondents in the remaining OAs) 

.. 	 ... 

By this common order., we propose to dispose of, 

the followiria six Orlainal Applications:. 

(i) 0.A.686/2000. 

 O.A1640/2003 	. 	. 	. 	. 	. 	 . 

 O.A.2024/2003. 	 . 

 0.A.2046/2003 

(v). 	,0.A.2047/200. ..., 	. . 	. ,. 	 . 

(vi) 	0A52057/2003 

2. 	The Centr'.ai,Secreta,ri&.t.,SerViCe (for . hort 

095 ) comorises of the following grades 

Grade . 	
, ,:

• ,, CLassification 
t 	'S•SS,_ 

Selection Grade 	 Group A 
(Deputy. Secretary)..,.............-- ':.. .....":' :.': ,,::.. ....... 

------------ . Grade-I(Under,Secre.ta.ry)., ..L:Gr9UP.. .A' ........... 

Section Officers' Grade(SOs), Group :B -Gazetted 

Assistants' Grade 	............,,,, .1 Group 	B' - Non- 
I Gazetted 

Out of these grades the grades of .Oputy 

Secretaries and Under,Secretariesare centralised 	hile 

other two grades of Section OffIcers and.Assistants are 

d.e-oentr"a1l'sed_.iDtQd.if,frent,Qadres.. The appointnent 

to de-centr'alised grades are madQa.drewise by 33 1 adre 

Contollinio,Authoritiearid senioçj,ty in these two grades 

is also maintained cadrewise. The mode of recruitment to 

the four arade.s carl . b, summarised as. under:,. 

,/~ N_t~ '1_____C 



!Mode of. 	...lQuotal 	Feeder Grade for 
Grade 	 Irecruitment 	I L 	promotion/source 

......... 	........J.... i. of recruitment1 

Selection Grade 	I 	 1 L. 
(rie).jty 	Sec etdry)J 	Promotion 	1100% 

..................... . .......... 	. I. 
IUnder Se

-
cretary 

Grade 	I 	(Under 	I 	PromotiOn 	1100% ISOs/Private 
Secretary ) ,J,Secre,tariesof 

... S 	pg 	p.be 
I 	. 	•.. 	 .JlServicé(Csss);t  

.. 	S  

Section Officers 	li)Direct RecttI20% iCivil Services Exam 
Iii)Promotiori 	I I 

I - --------------- 
I(a)Seniority- 	140% 

I 
lAssistans'. 

CLU1titfle55I j 
- 	...,.. 	i.(b.)Depttl..ExamI4O%...IAsstts. & Steno -Grb 

I 	., 	.,.l C.ofCSSs 
---------------------------------------------------------------- 
Assistants 	 Ii)Direct 	Re.cttI50% IAsstt.Grade Exam 

Iii)Promotion 	150%-  IUpper 	Dtvision 
I 	(seniority- 	I $Clerks 
I 	cum-fitness 	I 	-- ! 	- 

L 	As per provisions of CSS Rules, 1962, 

recruitmentto - different grades throuah . the. rnodes of 

recruitment was made aaainst substantive vacancies. 

Temporary vacancies 'in the grades of.Section Officers and 

Assistants are filled by promotion only from feeder grades 

of Assistants andUpPer' Division Clerks respectively, In 

the rules that were amended in February. 1999, 	it was 

or- ovided that recruitirient to the above mentioned mode 

would be made against all regular vacancies. 

5 	Hereafter the curtain unfolds.into the usual 

dispute between promotees and direct recruits. For the 

sake .o.f.corivenie cc we are takino the baic fats from 

OA, 686/2000. 	 . 	
. 

- 	 6. 	The applicants are members pfGrade-I - css 

and are working s UnderSecretaries in various 

Deoartments and Ministries of the Union of India. 	The 

r-ivate. - resppr den ts are tho se.wI)o are members. -. of the. 

'0 



service and have her aiven, oersonaiUpgr,'adat,Pfl/P,r0{i 0 iC 

t 	he aradeof, isi 

cn ada fo Under Secretaries,_....  Out of the respondents 63 

68 	are th0se,,,43oJj/,.,incl LjLJ1ifQ r 

vine oer"sonal 	uparadation,,,,,,to_ 	the ,,. aradeof,DeputY 

Secretaries. 

7. 	On 28 j, 9. 98 respondent no. 1 had issued the 

officememorandum noticing that lack of promotional 

avenues had reached an acute level in 055 because of the 

f 	that it was not possible, to, prepare any,,, panel for act  

13 

Deoutv Secretaries after the part panel of the year 1993. 

Some of the relevant extracts of the, same are: 

"The undersigned is directed to' 

say 	that 	it,, has been,,:,noticëd that 	the 

lack of promotions has reached an . acute 
level in CSS attributable mainly to the 
fact that it has not been possible to 
orepare any panel of the Deputy 
Secretaries after the part panel of 1993 
due 	to non-eva. ilability of regular Under 
Secretaries. 	The Select Lists of Under 
Lecretaries for the year's 1984 to 1986,  

which had been prepared, had become the 
suhiect matter of cases filed: in the 
CAT/Supreme Court challenging the 
inter-se seniority. of Section Officers 
'and F  consequently, 	no select list of 
Under Secretaries could be 'prepred 
thereafter. 	Though the Common Seniority 
List (CSL.) of SectionOfficers has" since 
been issued on 3. 12. 1997 in pursuance of 
the Supreme Court's order dated 9.5.19.97 
in 	the case filed by Shri Surjit .Singh '& 
Or's. 	the process of reviewing/preparing 
the 	Select 	Lists 	of 	' Under 
Secretaries/Deputy Secretaries is" likely 
'to take considerable time. 	After 
::ar"efuliy 	consider,ing,,, ,, the,,,, relevant 
aspects of the matter, ' it 'has: ben 
decided,. 	with,, the 	currence'.,'of' the 
Department of ExpenditUre., .to'.'upqrade, 
temooraril.y T, 225.,,, 	 of,.' Desk 

u1f 	ers/Sec tion Officers to the -of', of 
U nder' , Secretaries, and, 72 pots,of Under 
Secretaries to the grade of Deputy 
Seu; etdt ie on d personal/ad hoc basis. 
This upara.dation of post's w'1"ll"bé'subject 
to the rollowi ig conditions - 



The 
tb up 

concerned..,, 	'For this purpoe, ,the, 
CSL of Section Officer's;is .. 
3.12.97 for Under Sec.retaries,,and 
the . 
Secretaries . for. the years upto 
1986,. for Deputy. Secretaries,. will .. 
be 	operated. 	As the CSLis ,, the 
subject.., matter of MA:. No.640/1998 
filed by Amrit Lal & ,Ors. .. And 
pending in the CAT; Principal 
Bench. New Delhi and the select 
lists, of Under,., Secretaries for— the 
years 1984 to 1986 are subec't to 
the, review. the appointments will. 
also be subject to the outcome of 
the application and the review. 

(ii) The appointments against the 
uparaded posts . will., not entitle 
the officers to any claim for 
regular'., appointment .,. as. ._Under, 
Secretary/Deputy Secretary of 
seniority in the grade. 

8. 	Thereafter on 6.8.99 responden.t'no.l had 

issued another office memorandum. It was, jioticed that 

even after personal upgradation given to Under Secre'aries 

'ilde office memorandum, of. 28.9. 98 f  the, level., of. stagnation 

continues to be acute. It.was mentioned: 

"The.. - circumtances_ in wh'ih .it, 
became 	necessary to 	aive . personal 
uoaradatioris . to the 	officers. . viz, 
non--preparation of the panels of Under 
Secretaries (due,to,litigation over', the 
dispute relating to inter se seniority of 
direct recruit, and promotee SectiOn 
Officers) 	still 	remain ' . L1nchanged 
Consequently, it hasnot yet been 
feasible to make regular promotions, 'to 
the grade.,ofDe.p.uty...Secretary.. It is 
rioted that even 	fter the 'personal 
uparadations ,given ....to., 	 . 
Secretaries against 65'out of,72 upgraded 

dated 
28.9.98. 	the, 	level 	oT,  .' 	tnàri", 

 

continues to be acute, in the, 'grade ,The  
matter has been considered further in 
this 	Department,,.,,,,Aftér:  ',.,,carefully . 
considering the relevant aspect of the 
riatter,,_it,,,,.has,,, been.,.decide&. with,.the, 
concurrence 	of 	the , 	Department 	of 
Expenditure ..t.o,upgrade,te.mpo'rar:ily.,_184 
more posts of Under Secretaries tO .the 
grade of.,Deputy,Secretaries, keeping in 
view the approximate number of. slots,::, of 

AH 



PV.Y 
hEi\'e 	beep, 
during the last 'more.:than, 

9.
applicantstht wi1e 

or"der i na uoar"adatiofl of lglUrider Secretarie s. . w i t h a view 

tO 	removing stagn&tiOn 	respondent ,, no.i.., laid down a 

criteria of orsonal ,.upgradatiofl. 	In this procsS 

nr'omotions were made to the arade of Deputy secretJies 

not on basis of seniority,, but on, bassjof. seniority, of: the 

Sci ion ntficets 

 

The seniority in the Under Secretaries 

grade is being ignored.. In this regard, it was 'obsrved 

in the 'd' d office memor andum 

T h e s e 	upgradations. 	will .'. be 

subject to the following conditions:- 

Considering 	that.. the Under.., .,Secre,ar:?S......., ..1 

are 	vet to be empapelled and 'as : such 
there is no inter-se seniority list of 
t h e s e officers, it has been decided ''in 
consul tat ion with the Ministry of Law to 

aive 	upgra.datiOfls 	to 	them ' on 	
a 

PC rs, a onl/ad-hoc 	basis 	against , the 

aforesaid 191 	upgraded 	posts 	(which ,, 

include 7 post:s,,, upgraded, through , the 

aforesaid O.M. 	dated 28.9.1998 yet to be 

uti1i-ed) 	in the. o, der in which they 
anoear in the Common Seniority List (CSL) 

of 	Section Officer's issued on 3. 12.97 in 

pursuance 	of 	the . , Supreme , Court's 
lodgement ,dated 9.5.97 in the 'matter, of 
Sur lit Singh & Or's. 	in the absee,. of 

any other rational basis. , As the CSL is 

the 

	

	subject matter of the MA. No.640./1998 
rj fi1 	hy Aim it Lal & Ors 	and Dending in 

the LA1 	rinc1pdl Bench New Delhi the 
aonuiritmnents will also be subject to the 
outcome of the Application." . ... ' .. 

It has 	 provided: ... 

(v) Only such offIcers as have 
complet:ed the  minimum , prescribed , five 
years ser\'ice in the Under Secretary's 
arade "1 ter their' , appointment to the 
grade on a centralized basis by this 
Department and satisfy. other requirements 
laid down in the general instructions 
will,, be 	Oormsidered.,,,,,, for,,, such .personal 
uaradation. 

By virtue of the present petitions, 	the 

aanlica'nts seek (after,, due. amendments, that weHe . effected) 

that the criterion provided by respondent no. 1 in sub-para 

'H 
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(1 	of 	the - first., paragraph 	in. tI. irnpug,d office , 

rnemoraridLtffl dated 6.8.9.9 isillegai aridarbi.trary and 

r'esoondents no. 1 and 2 should be dircted to consider them 

for personal U PradEttiofl/prOm0tb0n. with., reference to their 

juniors and granted all.,consequefltiai,,. be.nefits. from the 

date their juniors have been so granted. 

12. 	Before proceeding further, we can havel a 

neeo into the past litigation in this regard., As already 

referred to above the, recruitment to the grade of Section 

Officers was being made 40% through Limited 0epartmental 

Examination, 40% by promotiofl._ of.. Assistants and 20% 

through 	Open Competitive . Examination. 	The 	
Secion 

Officer's who are promoted_through Limited Departmental 

Examination and by prmotion are known as promotees. and 

those recruited through, the Open Competitive ExaminaiOfl 

conducted by the UnIon Public Service Commission are' known 

as direct r'ecruits,...._ 	.._ . 	 . 

13. 	In the year 1983, the Select List.ec:tio''" " 

Officers i.e. promoteQ officers to. which the., applicnts 

belong, had challenged the eligibility list of Section 

Officers for promotion o_the grade,, of.. Under, Secretries 

by 	filing 	W.P. 	Nos. 10618-1 062/83 	entitled 	YL 

Pardasani and ors. v. Union of India. It was on the 

around that Direct Recruit Section . officers had been 

wrongly assigned .hi.gheposi.ioninthe,Sele0t List by 

denying the Promotee Section Officers their rightful 

place, 	The.. supreie ,Court_bad,. 'oons,idered the same and 

concluded amongst others that if a Scheme constituting a 

service manned by, direct,recruits and promotees prescribes 

auota rule for determining their inter se seniority and 

the, said., quota ,ruie,iproperl'y implemep ted,,.,, the ,Scheme is 

* 



not 	arhi trarv. 	It was, held 	 tftq. quota rLde 

a1 1 s. 	th e rQtar1. 

causing orejudice, to the officers with. longer period of 

service. 

	

	Thereafter in the year 1987.,, the oromotee 

hJnged the e haibility list of the years le  

983. 	1984.  	1965 and 	1986 	by 	filing 0. A. No. 1659/87 

entitled Amritlal and others v. Union of India and others 

in t:h 	Tribunal. 	This Tribunal, held that the quota rule 

bad been totali broken down year after year and. 

therefcre 	rota rule had' wrongly been applied to the 

disadvantage of the ororriotee officers. The eligibility 

ists. of the abovesaid years were quashed. It was 

directed that eligibilit.y list of the abovesaid years 

should he recast. 	..The decision, of ......this,, Tribunal was 

challenged by filing a Special Petition before the Supreme 

Court:. 	The Supr eme ,., Court, on, 13.7.90 	h a d.  recorded a 

findmnçi t h a t there existed a seniority list of Sec.iori 

r i 	WhlLh w 	not curt cot 	The common senior ity lisL 

of the Union of India was not accepted by. the Supreme 

Cow 	It dir ec.ted the of iJal respondents to updaLe the 

urjulously 	It was recorded by the Supreme Court 

that. the list prepared,,hy the Government was of the year 

198 -1 and that this chould be the list for promotion during 

oe ndencv CO 	the dppeeiIS 	Ther e are some other fc ts 

oniain1na to the filing of the, Conlempt Petition and 

Li ernerit of the At tot nay Genet al which are not relevant 

or disoosal of the oresent petitions. 

-. 	14 ...In.. tIie,, yea,r,J 993 	the....'commonsenioritY Jlist 

r'epa red and cireLtiated by the 	Union' of Indial, was 

cHil l e riac d befor a thisj.ribunal as alt eady pointed above 



— 

TIil 	Tribunal, as already referred toabove'decided tat 

the c.ss rules do not provide for carryforward of. the 

vacancies, . 	 .. 	,.. 

5 	Dun na,the POL zeof 	s1or,s1 earped. 

counSel for the official respondents Very Eiloquently 

Pointed to US that panels for the years 1'84. 1985 and 

1986 	to 1988 ha-d ben' issued 'ö 	 OO 	
. 

Years 1989 and 1990 had been issued on 27.7.2001. 	Panels 

for' .1991 t:o1994 had been issued on 12.8.7002 and panels 

for,  the Years 1995 and 1996 had been issued on 21.4.2004.,  

It is on these broad facts'that the reliefs 

to whic:h we have already referred to, above are , being 

Dressed contendiria that,_ the impugned paragraph in the 

office memorandum is arbitrary, it is also the plea that 

it is in any case unfair. it. Ignores 'the seniority of the 

aPplican ts who as per the revised panels had ;been shoi' 

senior, to the private respondents and goes contrary to the ' 

rules i.e. CSS Rules, 

The facts in other O.As. are by and lare 

the same as are fl0wir,afl-'om0A1640,2003 	Therein the 

aPplicants have arrayed private respondents contending 

that they have beer, given the said benefit though the 

Private respondents are junior to them, 

Needless fp state that thF 	 are 
being contested. 	. 

/ 

19, 	On behalf of the offici1 respondents;' it 

had 
	

been. 	edtat this was bas icallya 	adinistratie 
decjsic,r, 	and, 	therefore, 	this 	Tribunal, should 	n&t 



	

irt te.rfele in it in1udiCia1 	vi reew,,. be1cauSe*aP0rda to 

and 

he 	lear ned counel i 	
aS_QnhY_ teDQrarY measUre  

criteIa was fixed to. ayoid 

	

zo 	
We do not disoute that normallY in judicial 

I eVICW 	
the adIriirl1trcit1v_ded15iOn 	

shall 	not 	be 

interfered with' However, if the affect is arbitrar9 and 

dicriminiat0rY, 	
in. tha event the Tribunal would be duty 

bound to interfere, 	
it had often 1bn' stated that 

easoriableriess and arbitrar.rie. re.sWO.r1fl.eres 	
It is 

	

in this backdrop that we take lihertY.'flrefel 	
to some 

w ithoUt delvin into_large number of 
wel L-knuwft ui eedentS  

cases on the subject. 	 . 	 . 

21. 	In the case,of ARMADA DA'?ARAM SHETTY V. 

	

- 	 c TMflTA AND OTH.E. 
THE 1Ntt1'-" 

AIR 1979 SC 1628, the questiOns of course, was pert'ainifl 

to acceptance of tenders. But in this regard, the above 

said controVersY as is before 
US, came up for 

corisiderat0ni arid the. Supreme. Court.. upheld the decision 

the Kerala High Court and held: 

We,..... agree I  ,. with 	the 

obsorVatiofls of MatheW, 3.., in V. 	Punnan 

Thoirias 	v. 	state.of. Kerala,.. AIR.•.1969. Ker..,. 

81 	(FB) that: 	'The Government, is not 

and 	should, riot ..... be.. as, free 	as 	an 

i1dividuai in selecting the recipients 
for its, largess.., Whatever its activity, 
the Government is still the Government 

	

and 	will_ be ....SubjeOt to restraints, 

inherent lfl its positiOn in. .ademOQratic: 

o(IetV 	A deinoct atic rGoveInment cannot 4-1 II 

1v down arbitrary and capriCiOUS 
i aridards for the choice,Of persons with 

whorri alone it will deal 

27 	in the well-'nOWn decision of &YL 	ip 

ETc 	v 	
AIh 

IS 
1981 SC 487 	the Supreme Cbuq,tquoted "th 	

ollowing 



'I, 

oassaae from an earlier celebrated deciior in -the case of 

ROVAPPA v. STATE OE.TMILNADV (1974) 2 SOR 348 

and held;  

""The basic Principle which 
therefore informs both Articles 14. and 16 
is equality and inhibition aaainst' 
discrimination. 	Now what is the content 
and 	reach of 	this areat', equalising 
princ;ioie? 	It is a founding faith, 	to 
use the words of Bose. J. "a way of, 
life', and it must not be subjected to a 
narrow 	pedantic 	or 	lexicographic 
approach. 	We cannot . countenance any 
attempt to truncate its all-embracing 
scope and meaning s  for to do so would be 
to violate its activist magnitude. 
Equality is a dynamic concept with many 
aspects and dimensions and it cannot be 
'cribbed. cabined and confined 	within 
traditional and doctrinaire limits. From 
a positivistic point of view, equality is 
antithetic to arbitrariness. In facts  
equality and arbitrariness 	are., sworn 
enemies; 	one belongs to the rule of law. 
in a republic while the other, to the 
whim and caprice of an absolute monarch. 
Where an act is arbitrary it is irn'plict 
in it that it is unequal both according 
to political logic and constitutional law,  
and is therefore violative of Article 14 
and if it affects any matter relating to 
public employment, it is also violative 
of Article 16. Articles 14 and 16 strike' 
at arbitrariness in State action and 
ensure fairness and equality of 
treatment. 

'I 

23v 	i1ore 'reC'ent'ii:'. 'in"-  the" cse".of' 

RAILWAYCONSTRUCT.IONCO. LTD. v. JAYJKJ, 2003(12) 

AISLJ 334, the scope of judicial interference in 

administrative decision . had been considered and it was 

he? d 

'12. One of the points that 
falls for determination is the scope for 
judicial interference in matters of 
administrative decisions. Administrative 
action is stated to be referable to broad 
area of Governmental activitie 'in which 
the repositories of power may . exercise 
every class of,, statutory function of,, 
executive, 	quasi-legislative . . . 	and 
auasi-judicial nature. It is trite ,law 
that exercise of power 4  whether 
legislative or administrative, will be 
set aside. It there is manifest error 'in 
the exercise of such power or the 



exercise of the power l's mEln.ifesi;ly 
arbitrary 	Se 	 . Ors. 

v. 	 Q 	 AIR, 

traditional view in England was that, the 
executive was not answerable where its 
a c t i o n was 'ttributable tO theexercise 
of orerogative power's Professor DcSmitr 
in his clasicaii workJ,udicia1, Review, of, 
Administrative Action', 4th ' Edition at 
Pa.aes., 28527 states the legal ..position, 
in 	his own terse 	lanQuage ,, that . the 
relevant 	pr'incip1,es.jormilated,,,r,, b,y........the,, 
1-2. s may be broadly summarized as 

ui IOW S 	T he authu 1 it 	ifl Which 	d 

discretion i's vested 'can 'be compelled to 
€ 	iS e that d sur etion 	but not to 
exercise. 'it in any par-'ticular mar'n'èr' ' in 
aener'ai. a discretion must, be exercised 
only by the authority to 'whicli"it: 
oiiiittd 	1 hat authority must genuinely 

address itself to the matter,  before,' it' 
ii must not at under the dictates of 
another body or 	disable itself from 

rcasi,ia 	a 	disuretion 	in 	each 
individual 	cased 	In 	the ' purported 
exercise of its discretiori it must ' not 
do what it has been forbidden to do"nor 
must 	it 	do ,., what, .1 t' 	has..........not. .. been..,... 
authorized to do 	It must 'act in ' good 
feit:h,, must have,, regardto,,.all'relevant 
considerations and must not be influenced 
by irrelevantconsideratioris must . not''' 
'seek to promote purposes alien ,: to " thë 
letter 	or' 	to the ., spirit 	of  
leaislat ion that gives it power to act' 
arid must not act arbitrarily or,  
ceoriciously. 	These several principles 
can 	conveniently be grouped' in t'o . .p,nai'n 
catea,orie's 	(i) failure to exercise'a 
a1"crEtiori 	arid (ii) exues or abuse of 
discretionary power. . The two classes are 
not, 	however, mutually exclusive'. '' Thus, 
discretion may be, improperly "'fettered 
because irrelevant , considerations, have 
beer.i taken into accounts and " where an 
authority hands over its discretion, to 
another body it acts ultra vires." 

24It is in this backdrop that one has to see 

whether the decision so taken is arbitrary, irrational and 

is outra,aeou,'s Ia norinacertairi principles which calls for' 

inter fer'ence or ,  not., 

7 5. 	We have already reproduced above the basic 

extract's of the impuaned paragraph. 	It does r'fer to that 

there was an acute stagnation and to avoid the' same the 

said decision ha.d,been taken. It,,,, refers fact that 

F' 



-p1 p- 

the Under' Secretarie. had yet, to be emanel.ld. There was 

..J n,in i 	 mcL-Jt,he r e f o r e 

it had been decided to aive upgradation on persorial/adhoc 

basis against 191 upgraded posts. To state that it was a 

temooi-a.rv measure and,th'e, irite,ntiOnswere nOt mala fide 

would be one thing but when theStateperpetuátes as would 

be 	s e e n hereinafter he discrimination between equals and 

lanores the claims of the seniors in that event such a 

decision per'oetuatina the aNect would be hit by Articles 

14 and 16 of the COnstitution. It is true that it was a 

joint that there was no panel that '"was, prepared with 

resnect to the 	 ........ 

that was so, there was an undue haste in giving the. sid 

benefits because' it would have been in the fitness of 

thinas to wait as such 	. ..................... 

26. 	Central Secretariate Service Rules 	1'62 

i",ad been framed in exercise of the powers under Article 

09 of the Constitution. Recruitment to selection grade 

arid Gi"adeI has to bemade in accodance with Rule 12 

which reads as under: 	 , 

"12. Recruitment to Selection 
Grade and Grade I - (1) Vacancies in the 
Selection Grade shall be filled by 
promotion of regular officers of Grade, I 
who have rendered not, less than five 
years' approved service in that Grade and 
are included in the Select Listfor the 
Selection 	Grade 	prepared 	under 
sub-rule(4); 

(2) 	Vacancies in Grade I shall be 
filled by promotion of regular 
officers of the Section OffIcers'.. 
Grade who have rendered not less 
than eight 	years' approved 
service in . that Grade, and of 
regular officers of the Grade A 
arid B , (merged) of,  the Central 
Secretariat Stenoaraphers Service. 
who -have. rendered riot less than ' 
eight years' approved serviceln , 
that Grade and are included -. in,, 



t:he 	Select 	List 	 IQL. 

(4) 	For 	the, purpose 	ub 	r.ules, 	1) 
and 	(2) 	a Select List 	for, 	the, 
Selection Grade and Grade I shall 
be 	oreoared 	and maybe 	revised 
from 	time 	to 	time., 	, The procedur.e 
for' 	preparina 	.and revisina. 	the 
Select Lists shall be such as may 
be rrescribed by regulations made 
by 	the Central Government in the 
Department 	of, , Personnel 	in .- the 
Ministry 	of 	Personnel. 	Public 
Grievances .and 	Pensions; 	..... 

Provided that the regulations relating to 
tie procedure for preparing and revising 
the Select List for Grade I shall be 
framed in 	consultation 	with '  the 
Cornmi'ssion and such Select List shall 
also . be prepared inconsultation witti 
iJ'iem, 	 •..' 

(5) 	Notwithstanding 	 anything 
contained in sub-rules (1 ) and 
(2) may be appointed to officiate 

a , temporary vacancy for a 
Selection Grade under sub-rule 

	

(i) or to Grade I underSüb-rule 	' H 
(2). 	may 	be. , appointed:' ;to  
ofc1dte in a temporary vacancy 
for 	a period not exceed1n. three  
months in the Selection Grade of 
Grade I, as the case may, be 	if 
n officer included in the Select 
List for the relevant Grade is 
not available or cannot fo::. any 
reason be appointed 	to ,.. such 
vacancy  

Pinvded that the athresaid period of 
three months mentioned .. abôvé, 	tray 'in 
exceotional cases and'with the tapproval 
of •. the Department, of Personnel, in the 
Ministry of Personnel, Public Grievances 
and Pensions 	be extended to six months 
in public interest.  

27 	In other words 4  so far as the post :of 

Deouty Secretary is concerned 	isa jelection post and 

hs to be filled uo by promotion of regular officers 0.f 

the Gr'adeL 	Herein. the san1e!hatOta1lybéen ignded 

and 	in violation of the rules.. Section 'Officers' have been 

cons i de ed as such _ThQ Select Lists a r e prepared to 

Grade-J arid reaLilatlons have been drawn in exercise o 

powers underSub-Rule(4),..to,, Rule 12 of the Rules referred 



tc> above, In accordance with the same, fresh Select List 

of 	adeI hd bee 	re_pga,U, asa t once in eve 	yer 

and 	the field of selection had to be .determjned by the 	 F 

seicotion committee by taking the ,required,, number of 

seriiormost eligible . Grade-I officers in, order, of their,  

senlor'ity. 	What has happened in the present cases that 

the senjormost people as would be seen hereinafter are in 

the wait list while becaLse of the above said . decision, 

the )uriloi- people ai'e taking the benefit in this regard. 

Z. 	We have noted above that it had been 

no:i.n ted out that this has been done to avoid stagnation. 

If an administrative decision in this regard had to be 

taken, the person stagnated would have been given the 

benefit. 	Herein, the senIors have been ' ignored. 	Once 

they formed part of two different streams, i.e., direct 

recruits and promotees. the seniors could not be 

rflcr lminated and once 'rules . have been framed, 	the 

re'soondents had no option but to follow the same rather,  

than ianorina the, same by virtue of the adfflinistrative 

decision. 	We have support in this regard of-the decision 

of the Sirnreme Court in the case of A.K. BHATNAGAR AND 

.61THE .RS V. 	.LQL...,,.2FINDIAA.N. ooTftgRs, (1 991) 1 	SCC' 544. 

When the Government framed the rules under proviso to 

Article 309. it must strictly follow the same,, 

29. 	What we have stated above is in fact even: 	' 

admittej by the respndnts iri t'h'ëir....   

12,92001, The oPerative part of the same.reads:  

"The ur!dersignied is 'directed, to,,,  
say that this Department has issued  
order's '  vide , Order ,No.21 /1 8/2001'CS.I 
dated 12th September, zooi upgrading 96 
Posts of Under Secretaries to the Grade 	 . 
of 	Deuty . 	Secretary 	on 	personal 	. 	. 
uparadatiori/in_situ basis subject to .the 

'H 



corc i tiori ,, ia 
ddi t 1QO, to 2,,DQJ_f iLcir 	1 r 	. 

Secretaries as per..oflal ,o,,,the inçrb...flt 

vde ON 1-,10,21/48/97C5.I dated 28.09.19. 

and 	184 - r.osts of Under 	
Secretaries 

uograded to the level of Deputy 
Secretaries as cersoflEll tothe incumbents - 
vde order NO.Z1/48/97.CI.....ted 6th 

Auaust 1999 	., 

Z. This. Department. has nOtified 

the 	See-ct L,s't- of.. Unde,r., Secretaries .. of . 
f:55 for the year 1989.and 1990 vide .OM 
No. 4/9/200OCS. i 	dated. 27th. July.,. 200.1.. 

With this notificatiOri it has been found 

that - 96 	ir,service:.",' . 'regular. 	
, Under 

Secretaries are still awaiting for 

upgi'adation.aS,,DePUtV...sec.retaries. hereaS  

se\,eral of their junio'rs who will become 

ejigible 	for 	empanelrrieflt 	n 	
the 

subauent Select List of Grade i (Under 
Secretarles).. of CSS. are already working 

as 

 

Deputy Secretaries on in-situ basis 
with effect from 09,08.1999, 	In view of 

this,, the decision has been taken to 
upqade 96 posts of UnderSecretaries to 
the arade of Deputy Secretaries on. 

cersonal 	basis.,- .... with 	effect 	from 

09.08.1999. 	The list enclosed 'alongwith 
this ON contains. names.of 95 officers who 

are 	to be promoted 'as Deputy Secretaries i. 
itu basis... The decision in respect 

of remaining one person will be taken 

separately. 

3. 	T h e appointment as Deputy 

Secretary 	On in-situ . basis will be 
subject to the following conditions:- 

...........The..appQi.rt1leflt..W.11... be.. effective,. 
from 09.08;1999 ie.' the 'date 
of promotion . of 	the of•' icers 

junior to these 95 officers. , The 

officers.. who are 	prmo'ted or, 

personal 	. upgradation/in-situ 

basis . will ...be. entitled, to. draw 

arrears of pay accordingly; 

........Tie 	appoiri.tmet....aai.flst.. upgraded 

posts 	will . not 	entitle 	the 

oficerscorcet ned to make any 
claim for regular appointment as 	

' 

Deputy,.,. Secretary.or seniority in 
that grade; 	 . . 

lhe o 	appointedas Deputy 

Secretaries 	.. by. 	,,.' personal 	- 

uparadat.io ., of ..the., post,,.of Under 
Secretaries held., by.them shall.. 
notbeaj.usted.agins.....,reglar 
vctcancles at the level of Deputy 
Secretaries . in .the . r'eec'tive 
Minitries/Departments 	 The s  
reg,vlaj:..vac.a.Icie. at,thlevel.,..:of 

- Under....Secretary and.. a.bo\.e.rc. . .o........ 



LPO­Un 	',.TCentraL 
,StaffinaScherne btollqinajhe 

orescribe.d orocedure..ó'n., the 
recommendations of th6 Civil 
Services 8oard -The officers 
concerned would continue on the 
upgraded posts., till the, officers 
beina appointed  as Deputy 
Secretary ,on personal. basIs_are 
adjusted 	against 	reqular 
vacancies by. following the 
procedure qrescrIbed under the 
Cen tral Staffi na 	Scheme 	The 
Miristries/Departments 	may, 
therefoi"e.r±er all vacancies at 
the lvel of Deputy Secretary to 
Department 	 Personnel 

fl & 
Training to take action to fill 
them as,. per_ fl  the provisions of, the 
Central Staffina Scheme. 

d) 	The officers appointed- as - Deputy 	- 
Secretaries 	on 	personal 
upgradation basis wi 111 continue 
to 	perform 	the 	same 
duties/functions as they are 
doing at present till they get 
adjusted 	against.: edula'r, 
vacancies of Deputy. Secretaries. 
Some internal adjustment in 
regard. to the leve1'/chnnel of 	

•'.. 

submission of papers . by ...the 	. 
incumbents of the upgraded posts 
may 	be,,,, necessary, which' may.. be  
made by . :the: cbnerned 
Ministry/Department iriternally 
and 

Officers who were on leave on 9th 
August. 1999 shall. be  appointed as 
Deputy Secretary from the" 'date of. 
their return. to duty from leave." 

30. 	In other words, it admits that senior 

egul 	UnderSeG1 etarieswere waiting for upgradation as 

Deputy Secretaries while juniors :have al.ready been 'given 

the 	benefit who will become eligible for. emparielmnt in 

1:he sub-sequent 'years. . It is here ,that ther:e  is vidlation 

of 	the orJ ncioles of 	eouality,,,_, and,, 	unreasondbleneSs 

Drevailed in the said order'.

7511. 

 

This fact has amply been demonstrated in 

other connected, OAs. We refer' toOA .1640/2003 in whlch it 

has been demonstrated that the applicant therein had been 
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i 1U 	to 	i 	or a 'dte 	eoon dents 	 ar e 

:herfOre°I the cor ler 	•opini0n t\h& ParagraPh (1) of 

the imougned order cannot be sustained 

32 	AccordinclY We hold 

,.. 	. 	•"•'•'•'• 	
..''' 

	

(a) 	Pa ragraph 	
(1) of: the . impugned. 

order of 61999 is quashed to 

be, arhitrarY 	... 	. .. 	. 

b) 	
The monetarY benefits that had 

been accrued. to 	the.., or ivate 

respofldeflt5 and other partie5 as' 
a result of which, has ,lready, 

accrued shall not be withd.faWfl. . 

(ci 	Fresh exercise should b6 made; 
within one month to consider 
eligible senior people as..per the 
post available and thereupon the 
benefit should be given to those 

persons only. ' 

	

d 	MonetarY benefits should be given 
to the applicants from the date 
their juniors have been so given 	.' 

(e) 	
This exercise should be completed 
orefe --ably,.. within, one month 	of 

the receipt of the certified copy 

/ - 	
of, the order. 

1.1/ ......... i... ...................-- 	
-----------.--'------ 

Member (A 

dkiii/ NSN/ 




